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of fact the internal Emergency which 
was created by the then Government 
was neither internal nor omeigency.
It was only an internal difficulty and 
diffidence of the then Prime Minister

It is good that you hdve made it so 
stringent and I am glad that you have 
also retained it saying, if it is an armed 
rebellion, then alone this power wil' 
be used. It is not very difficult i°r 
the people to know whether there Is 
an armed rebellion agaiiist the Gov
ernment or not. I only nooe and pray 
that an armed rebellion will be an ex
tremely rare situation, once m a billion 
situations, not even m a million situa
tions, and we must provide lor that 
contingency. After all, a lot depends 
on us too! It is also the responsibili
ty of the citizens of the Democratic 
Republic of India to see that we act 
inside and outside the Parliament in a 
manner which will make the democra
tic fibre stronger and more mea»*ingful 
and then there will be no Emer *i«nc% 
required of any kind for controlling 
indiscipline or misbehaviour in any 
quarters.

Finally, x must come D article 368 
and the basic features of tne Ccastitu- 
tion. I am glad that today least the* 
Leader of the Opposition and the Cong
ress Party spokesman, Dr. Se>ul 
Muhammad, have both come out with 
the opposition to referendum. If the 
House will recall, and I am cuie the 
Law Minister will recall, I was the 
only member, in the last Budget ses
sion, to have opposed this refcien^um 
provision at the introduction stage De
cause i felt that, either you have the 
basic features of the Constitution Jind 
make them unamendable or do not 
have them. But my reasons for oppos
ing the referendum which have gon? 
on record, last time, and which I am 
repeating this time, only show that 
their reasons and my reasons are not 
identical. They have one set of 
reasons and I have another set of 
reasons. The point is, I am opposed 
to rpf^rendum and, why I am opposed 
to referendum is nnnrt from the fact 
that it Is impracticable, unworkable 
and more expensive___
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19 hr*.

MR. CHAIRMAN: please conclude 
now.

PROF. P. G. MAVALANKAR: I will 
take Ave minutes more.

MR. CHAIRMAN: It is 7 O’ Clock 
now, and the House has to take jp  tho 
Half-an-Hour Discussion. If you can 
conclude in a minute or two, you cun 
finish because your time is over. Can 
you finish in a minute or two?

PROF. P. G. MAVALANKAR: 1 will 
take five minutes tomorrow.

MR. CHAIRMAN: Fivo minutest 
Not possible.

PROF. P. G MAVALANKAR: To
morrow.
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19.01 hrs.

HALF-AN-HOUR DISCUSSION

C urbing economic power of m o n o 
poly INDUSTRIAL HOUSES

MR. CHAIRMAN: The House will 
now make uo the Half an-Hour Dis
cussion on curbing economic power 
of monopoly industrial houses.

Mr. Dhirendranath Basu.

SHRI EDUARDO FALEIRO (Mor- 
mugao): On a point of order. This 
concerns curbing economic power of 
monopoy industrial houses. This is a 
matter which comes under the juris
diction of the Minister of Industry. 
A very similar Half-an-Hour Dis
cussion, exactly the same type of ques
tion, was raised in the Rajya Sabha 
and was replied to by the Minister 
of Industry. My humble submission 
is this. It may be that, marginally, 
this concerns also the Minister of 
Law, Justice and Company Affairs. 
In fact, the question from which the 
Half-an-Hour iJiscussion arises was 
answered last time, on 28th July, by
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f ie  Law Minister. But the precedent 
of this House has been that, when a 
question or a matter concerns two 
Ministers, both of them should be 
present. I recollect—it was during 
my term, recently—-when a matter 
concerning price jise was raised, both 
Mr. Mohan Dharia and Mr. H. M. 
Patel were present and answered 
questions. I would like t0 have your 
ruling on this point.

MR. CHAIRMAN: Would the Minis
ter like to say something?

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI 
SHANTI BHUSHAN): So far as the 
Half-an-Hour Discussion is concern
ed, as vou will notice, it relates to 
monopoly houses, the precise subject 
being:

‘regarding curbing economic
power of monopoly industrial hou
ses’.

Because the subject of curbing mono
poly is covered by the Monooulies and 
Restrictive Trade Practices Act which 
falls under the Department nf Com
pany Affairs, the question was direc
ted nt me, and that is why the Half- 
an-Hour Discussion is being dealt with 
by me.

MR. CHAIRMAN: I think, in view 
of the explanation given by the Minis
ter, there is nothing more to be said. 
ThP discussion may start.

Mr Dhirendranath Basu,

SHRI DHIRENDRANATH BARU 
(Katwa): With your permission

Mr. Chairman, I raise my dis
cussion arising out of the answer 
‘given by the hon. Minister of Law, 
Justice and Company Affairs on the 
25th ultimo to Starred Question No. 
122. At the outset I want to tell you 
that I have every confidence in the 
hon. Minister But the fact is that 
fthe Department has not been doing 

Qfr liis decisions or policies. In his

reply on the 25th July, the hon. Minis, 
ter said:

"Apart from the restrictions and 
the curbs to regulate the growth of 
large houses as already provided 
in the Monopolies and Restrictive 
Trade Practices Act, 1909, and the 
criteria being followed in dealing 
with the proposal from large houses 
for expansion/establishment of new 
undertakings under the aforesaid 
Act, the Statement of Industrial 
Policy laid before the Parliament
by the Minister of Law---- spells
out further measures undertaken by 
the Government...”

He has also mentioned that a high* 
powered Committee has been consti
tuted that they are reviewing the 
Monopolies and Restrictive Trade 
Practices Act and that they will sub
mit their report shortly.

19.05 hrs.
[Shri N. K. Shejwalkar in the 

Chair],

But the facts remain that a committee 
was set up long before to inquire 
into the matter as to how the licences 
were issued. The Commission of In
quiry into large industrial houses 
consisting of the former Chief Justice 
of the Supreme Court, Shri A. K. 
Sircar was appointed on 18.2.70 and 
the commission found out that there 
were so many irregularities in 
issuing the licences to these 20 mono
poly houses and particularly to the 
Birla group of industries, Goenkas, 
Bajoria, Jalan and Kanoria groups.

They started the inquiry on 18.2.70 
and on inquiry what did they And? 
The inquiry bv the commission is in 
various stages in respect of different 
matters and public hearings were also 
held and they found licences were 
issued very irregularly and wrongly 
and these 20 business houses have 
again been given new licences. Out 
of 377 licences issued last year 190 
licences went to the monopoly indus
trial houses and the balance to other 
industries.
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[Shri Dhirendra Nath Basu.]
Now, while the investigations were 

going on they filed writs in the High 
Courts and got injunctions and the 
investigation was held up. Again in. 
vestigations were started year before 
last and they were going on last year 
and then again injunctions were ob
tained from different High Courts as 
a result of which the inquiry into 
these irregularities in issuing licences 
has been held up.

In their own annual report for the 
year 1977-78 the Ministry have stated 
that such things have happened. They 
CRnnot deny it. Whatever the de
sires, whatever the good wishes and 
whatever the Rood intentions our Law 
Minister might have...

SHRI SAUGATA ROY (Barrack- 
pore)- He does not have any good 
intentions

SHRT DHIRENDRANATH BASU' 
Hr has good intentions, I believe 
The Domirtment has got a machinery 
and they arc going on in t<’pir own 
wav They are issuing licences in 
manv wavs even now. I would cite 
one example T hey have allowed the 
Jalan & C0 a licence for starting a 
nylon factorv in collaboration with a 
foreign comoany Nepal Government 
project and they have started a fac
tory in Kathmandu. Crores of rupees 
of black money were taken away 
there and they have started their 
business. The Government of Indin 
is also helping them. In this way 
things are going on.

The hon. Minister of Justice and 
Company Affairs, if you will look to 
the figures in the annual report of 
the working of the industrial and 
commercial undertakings, it will be 
seen by you that out of Hs. 5,890 cro
res. only Rs. 139 crores were allotted 
to small scale cottage and rural in
dustries.

So, for curbing the economic power 
of monopoly industries, we have to 
encourage the cottage, small scale,

4*3 Monopoly of

medium and cooperative industries as 
also agricultural equipment oriented 
rural industries. The Minister o f 
Agriculture and the Minis*er of In
dustries have spoken time and again' 
that preference will be given to alt 
these industries. But, in these re
ports, you will find that only half-a- 
per cent of the amount has been allot
ted for the small-scale and rural in
dustries. Now, Sir, in the reports of 
the Committee on Public Undertak
ings—in their Fourth report particu
larly—you will see an extraordinarily 
high expenditure on publicity was in
curred by the big undertakings—by 
spending cven much more money. 
They are spending extravagantly. In 
another report...

MR. CHAIRMAN: You arp expec
ted to make a short statement

SHRI DHIRENDRANATH BASU: 
In the first report, Mr. Chairman, 
they ha\>> stated that extravagant 
and infiuctuous expenditures had 
horn incurred by the big public un
dertakings.

SHRI SAUGATA ROY: They are 
not monopoly houses.

SHRI DHIRENDRANATH BASUr 
If you cannot stop this mischief of the 
public undertakings, how can we 
help the rural and small-scale indus
tries. We are interested in the rural 
sector.

MR. CHAIRMAN: You have to finish 
now. Your time is up.

SHRI DHIRENDRANATH BASU: 
Now, Sir, out of 377 licences issued, 
190 licences have been issued to 20 
houses. I would like to draw the atten
tion of the Chairman to the remarks 
made by the hon. Industries Minister in 
a meeting of the Federation of Indian 
Chambers of Commerce and Indus
tries to said that these 20 big houses 
are holding the economic power and
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that they are monopolising the in
dustries in the country. This has 
been publicised in all the newspapers.

MR. CHAIRMAN: You have taken 
half the time of Half-an-Hour.

SHRI DHIRENDRANATH BASU: 
What can the Law Minister do? It 
will be impossible for him practically 
to do anything because of the fact 
that unless this group system, this
wrong system or method of issuing 
licences is removed and the whole 
method is modified and or corrected, 
he cannot set the ball rolling in a pro
per way.

MR CHAIRMAN: What still re
mains?

SHRI DHIRENDRANATH BASU: 
One point more. There have been 73 
cases of tax evasion against these 20 
house* and out of these, you will be 
surnrisod to knô v that 51 cases were 
dropped by this department. Why? 
The} have . liuwpd them to go on in the 
matter of evasion of taxes. 22 cases 
are pending Whal can our esteem
ed friend do? It will not be possible 
for him to implement the policy 
through these rrooked officers. A 
Committee which was appointed for 
the purpose has again remarked that 
the issue of licences is wrong.

So, Mr. Chairman, I would appeal 
to the hon. Minister, through you, to 
look into the matter and see how 
things are being put right.

w s (  fa fzfrr) ?TONf?r 
aft, w t w t  *ni stpt 1 *rV  ^rr^fVir

3TT̂T
v  amr ifoft aft 3 r  *1%

«tt i  1

W* : *  TT* XtT 9TTT
sr^r 37JHT «rr sitsrt $  t  wfem
* r̂-frT g sftr wTfr foprrar $ 
f a  s i f t  5 s H f  1 o t w  ^  |  f a

3tTT qwiw srir
ffrq* r̂rT*r 1 *wf<T ^  if *tt sr® 
«rr,
^  ^  1 1 ^  »ft *  fNrt«r

^  ^  1 1

(Interruptions)

THE MINISTER OF LAW, JUS
TICE AND COMPANY AFFAIRS 
(SHRI SHANTI BHUSHAN): Mr.
Chairman, Sir, I will try to be very 
brief in replying t0 the points which 
have been raised by the hon’ble Mem
ber. He has referred to the Sarker 
Commission which was appointed to go 
into the question of issue of licences 
t0 certain large houses. This Com
mission was appointed in 1970 and 
the hon’ble Member was very rightly 
wondering as to why it has not been 
possible to conclude its pxoceedings. 
In fact, Government has been trying 
to look into it as to what cou'd be 
done to have the proceedings expe
dited but it was found that wiit peti
tions were pending in the Punjab and 
Haryana High Courfs as well as a 
large number of them in Calcutta High 
Court. I understand the writ peti
tions in Punjab and Haryana High 
Courts were decided or at least hear
ing was concluded and the judgement 
was reserved. As regards the Cal
cutta High Court, I understand, the 
hearing has been concluded m one 
group of cases and may be the other 
group of cases would be coming up 
shortly. We are trying to have the 
hearing expedited as much as possi
ble.

Then it was said that so far as the 
licences are concerned a large num
ber of industrial licences are granted 
to the big houses. The hon’ble Mem
ber gave some figures. 1 do not know 
whether his figures are accurate be
cause my figures are somewhat differ
ent. 1 have got figures for the year
1977 and for the first four months of 
1978, out of 533 letters of intent grant
ed in 1977, sixty-four related to mono-
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poly houses—-the so called large indus
trial houses. Out of 518 industrial li
cences granted in 1977, seventy-seven 
were in favour of these large indu
strial houses. Similarly in the first 
four months of 1978, viz., January to 
April against 94 letters of intent 
fifteen were given to large industrial 
houses and against 105 industrial lic
ences twelve were givento large in
dustrial houses.

Then the hon’ble Member referred 
to granting of some licences to Jha- 
lans. As far as I am aware-I speak 
subject t0 correction-Jhalans are 
not a large industrial house. They 
are not covered bv Monopolies Act.
In that case no approval would be re
quired from Company Affairs De
partment.

Then the hon’ble Member referred 
to cottage, small and medium indu
stries. He said that the rural indu
stries should be encouraged. I think, 
the hon’ble Member is aware that it is 
the policy of this Government to give 
as much encouragement to cottage, 
small and medium industries and, in 
fact, for that reason while there were 
180 items reserved for small scale 
industries now they have been in
creased from 180 to 807 which are re
served for small scale sector.

Then, Sir, he has referred to the 
Fourth Report of the Committee on 
Public Undertakings about the high 
expenditure incurred by the 
Managements of the Public Under
takings. Again, the hon. Member 
would appreciate that this could not 
be a matter which would concern 
monopoly houses etc. Because, that 
will raise a different kind of a prob
lem

Th^n, he has referred to 73 coses 
of evasion. ..

SHRI DHIRENDRANATH BASU: 
Crores of rupees are wasted as point
ed out by them.
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SHRI SHANTI BHUSHAN: Ik
might be the At subject matter 01 a 
question to some other appropriate 
authority or some other department, 
but could not concern this matter.

Then, the last point made by him 
was that 73 cases were detected in 
regard to evasion of income-tax by 
large houses. The hon. Member also 
said that 51 cases were dropped.
Again, that would not be a concern
of this Ministry bacause, in that case, 
it would be the Income-tax Depart
ment which would be concerned. I 
am not awarc of the facts of the case 
and what they have done.

* ror nr : *nmfiT tft, «fr

% STFT iTfjfcW f̂TT
VTFT $*TT 3ft tfSfR JT̂T T&
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SHRI K. MALLANNA (Chitra- 
durga): Sir, I want to know specifi
cally about three points from the hon. 
Minister.

First, wh> should the mo..opo., 
houses be curbed? The monopoly 
houses should be curbed because this 
economic power is concentrated only 
in a few people. It should be widely 
distributed among the people. It 
should not be concentrated only on
a lew people. That is why we say
that the monopoly houses should be 
curbed.

Nowadays, Sir, these monopoly 
houses not only concentrate economic
power in their hands, but they are
having the political powers also.

If I may refer to the recent diffe
rence between the Prime Minister and 
the Home Minister, the Prime Minis
ter was supported by these monopoly 
houses and the big industrialists. 
Therefore, the Home Minister was 
thrown out from the Government.
So, these monopoly houses are not 
only concentrating economic power, 
but they are concentrating political 
powers also.
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Sir, If I can read the Industrial 
Policy Resolution.
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MR. CHAIRMAN: Mr. Mailanna,.
I think, you have to just ask a ques
tion; no speech please.

SHRI K. MALLANNA: If you go
through the Industrial Policy Resolu
tion, you will find that in this Indus- 
trail Policy also there is no curb at 
all on these monopoly houses.

Therefore, Sir, in the light of these 
things, I want to put three specific 
questions.

First, I would like to know from the 
hon. Minister whether Government is 
bringing a comprehensive measure to 
curb the monopoly houses, and the 
growth of monopoly houses. Just now, 
the hon, Minister mentioned that 
some 807 items arp exclusively rese
rved for the small-scale industries. 
Now I learn that thesp monopo«y 
houses are the multi-nationals. 
They are given the licences 
for the small scaK- indus
tries. I would like to know from the 
Hon Minister whether there is any 
statutory protection to be given to 
these 807 small industries. Mv third 
point js, that the hon. Minister has 
referred the M.R.T.P. Act to be 
amended by a High Power Committee. 
May 1 know from thc hon. Minister 
whether the references regarding the 
curbing of the monopoly houses will 
be referred to that Committee.

SHRI SAUGATA ROY (Barrack- 
pore): I will be very brief in my
submission. The hon. Minister should 
tell us whether the Government is 
curbing the monopoly houses activi
ties. The main problem in our country 
is that they are the family concerns 
and our Industry Minister, the giant 
killer, Mr. George Fernandes, has been 
giving speeches saying that he will do 
away the family ownership pattern 
of industries. He gave that famous 
speech in the Annual meeting of the 
Federation of the Indian Chambers of 
Commerce. What I would like to 
know from the hon. Minister is 
whether this is an empty speech by 
the hon. Minister or whether the Law 
Ministry is contemplating any concrete 
legislation and concrete steps to d.*
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Bway with the present family owner* 
ship pattern of industries which is 
stifling industrial growth and which 
is cornering the bank credit and which 
is concentrating monopoly powers in 
a few families?

MR. CHAIRMAN; I think we have 
to sit for sometime more to finish this 
Half-an-Hour discussion. Is it the 
pleasure of the House to extend the 
time so that we can complete this 
discussion?

SOME HON. MEMBERS: Yes.

SHRI EDUARDO FALEIRO. Mr. 
Chairman, you have been kind enough 
to extend the time. Now, I would 
like to point out the Janata Party
manifesto. There is a specific para
graph under “End Monopoly’*.

"While economic and industrial 
self-reliance must remain our goaJ, 
we must guard against the growth 
of monopoly and concentration of 
economic power. The Monopolies 
Commission has been allowed to 
become moribund in order to bene
fit monopoly capital multinationals.
The Janata Party will correct this 
trend."

In view of this manifesto, in view o* 
the speeches of the Industries Minis
ters, since the party as well as the 
Government in their statements are 
so keen to break up these monopoly 
houses, I would like to know why this 
Government has not utilised Section 
27 of the M.R.T.P. Act which provides 
for reference to the Commission to 
enquire into the division of such 
monopoly houses. Now, the previous 
Government which wag quite favour
able to the monopoly houses referred 
tw0 cases to the Commission. One 
of the cases was withdrawn. But this 
Government has not, as far as I know, 
referred a single case. I would like 
to know why this Government has 
not done so.

There is a very intense complaint on 
the part oi the small entrepreneurs 
that taxation is go heavy, curbs ere
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so many, facilities are lacking so muck 
that they are really not able to prosper 
and grow. I would like to know from 
the Minister what steps this Govern
ment is contemplating.

MR. CHAIRMAN: How is that
relevant here?

SHRI EDUARDO FALEIRO: It is 
relevant because you cut big houses 
for whose benefit?—-For the benefit 
of the small man. What are the 
measures you are contemplating to 
help the small entrepreneurs? Now, 
since the Government has cried so 
loudly from the roof-tops that they 
are reserving so many items for small 
industries, then I would like to know 
how is it that Palmolive Colgate have 
been given licences for manufacturing 
some items based on menthol How 
is it that licence has been granted te 
Saigal Brothers to manufacture some 
items of paper conversion industry 
which are reserved for small scale 
industry Like this, there are so 
n ny others as the manufacturers of 
Erasmic blades.

Fourthly, I would like to know, since 
you have thrown out Coca Cola, why 
you are not doing the same thing in 
respect of other multi-nationals who 
are engaged in the manufacture of 
items which come within the small 
scale sector, for example Bata Shoe 
Co. and other companies.

SHRI SHANTI BHUSHAN: Sir, at 
the outset, I must correct the state
ment which I made earlier in regard 
to the Jallan industries, because pro
bably I got mixed up with another 
industry.

SHRI SAUGATA HOY: They are
very big people: Twenty-six crores
of tax is due from them.

SHRi SHANTI BHUSHAN: They
are not registered under the MRTP 
Act, but they are at present under 
default notice for registration. That 
matter is pending, but I do not kno# 
the facts further &g to what licence, 
if any, has been granted to them and 
in what circumstances.
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Sinee the hon. Member Shri Yuvraj 
ha* raised the question in Hindi, I 
would answer the same in Hindi.
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Now, Mr Mallanna has put 3 specific 
questions. One is whether Government 
will bring m a comprehensive Bill to 
curb monopoly Houses. I have already 
answered this question. After the re
port of the Sachar Committee is avail
able, and when it has been considered 
by Government, certain decisions will 
have to be taken; and in the light of 
that, if any legislation is required for 
giving effect to those decisions, it will 
be brought before this House.

Regarding the statutoily protection 
to those 807 items which have been re
served for small scale sector, that again 
will be a matter of legislation. There
fore it can only be considered after
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th* Sachar Committee report is avail
able, and these questions are consi
dered by Government, viz. as to wha* 
kind of legislation should be resorted 
to.

SHRI K. MALL ANNA: My question 
was whether the reference included 
the question of curbing monopoly 
Houses.

SHRI SHANTI BHUSHAN: The
revision of the entire MRTP Act itself 
is one of the matters referred to. 
Therefore, when the revision of the 
MRTP Act is one of the items, ob
viously the whole question is before 
them. What recommendations they 
would make, I cannot say, so long as 
their report is not available.

Mr. Saugata Roy mainly referred to 
the statement of the Minister of Indus
try in regard to family business. So 
far as family business is concemcd, 
viz. when there are inter-connected 
undertakings—the definition of inter
connected undertakings is fairfy wide 
•—the idea is that if a family or 
group of persons—of course, family 
will also be included in a ‘group 
of pesons’—have within their control 
a large number of undertakings, 
then it is regarded as concentration 
of economic interests which may 
be to the common deleriment, and that 
is a matter to be avoided. That again 
raises the question as to what are the 
steps to be taken to control a group of 
people having—whether constituting a 
family or not—some kind of a hold on 
a vast network of undertakings etc. How 
is that to be avoided? Of course, the 
general policies which have been laid 
down can go only to some extent. 
Apart from that, the other issues have 
to be considered only at a later date, 
as I have said.

SHRI SAUGATA ROY: The Minister 
of Industry made an announcement at 
the FICCI meeting. Has any action 
been taken after that?

SHRI SHANTI BHUSHAN: As I
said, within the present law, of course, 
some re-orientation is being made. As 
I have said, there is a reservation ol

a larger number ot items lor the 
small-scale sector. Then there is the 
question of non-issue of licences to 
larger Houses merely in consideration 
of export obligation. It has also been 
decided that they will not be given 
licences merely on the basis of export 
obligation.

Sometimes they used to be given 
licences by saying, ** all right, condi
tions of export obligation would be im
posed on them." Therefore, that is the 
justification for granting them licences 
where normally they should not be 
gianted licciiccs Now a decision has 
been taken th it that will not be the 
factor to induce granting of a licence 
to a large industrial house. Well ,the 
foreign exchange position is also better. 
Apart from that this policy devision 
has been taken.

SHRI SAUGATA ROY: Are you 
contemplating break-up of the family 
business?

SHRI SHANTI BHUSHAN: What
kind of break-up’

SHRI SAUGATA ROY: Like anti
trust law which they have in the 
United Slates.

SHRI SHANTI BHUSHAN: MRTP 
Act is an Act of that kind. Now its 
drastic revision, etc., as I said, can 
only be considered after the report of 
the committee is available. Therefore, 
at that stage, at goverment level policy 
decisions have to be taken. Then a 
reference was made to the Janata 
Party Manifesto guarding against the 
growth of monopoly, and a specific re
ference was made to Section 27 of the 
Janata party is committed to prevent
ing growth of monopoly, then why is it 
ference was made to Section 27 if the 
MRTP Act are not being used? Now, 
if I may say so with great respect, 
perhaps the purport of the Section 27 
has not been properly understood. So 
far as a large industrial house is con
cerned, even if you break a single 
undertaking into two undertakings so 
long as it remains an undertaking, 
it will be inter-connected with 
that large industrial house. The
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l^hri Shanti Bhushan] 
concentration ol economic power woul<} 
still be there in the sense that the 
value of assets of those two units will 
have to be treated as belonging to or 
under the control of that large indus
trial house. Section 27 really is meant 
for a different purpose; Section 27 is 
meant foi curbing monopolistic or res* 
tractive trade practices, namely, if 
there is one undertaking, namely, if 
undertaking has almost the monopoly 
of the production or sale or any trade 
in respect of a particular item; then 
that very hold of one undertaking over 
the trade or the production or the 
distribution, etc. of that single item is 
undesirable from the public point of 
view because then there is no competi
tion, etc So, Section 27 has been con
ceived for this reason that, all right, 
under Section 27 that single undertak
ing may be broken up into two under
takings or more undertakings so that 
there may be a competition inter se 
between ihost' undertakings; and to 
solve that monopolistic' or restrictive 
trade practices, the idea is not to curb 
the growth of monopoly house or large 
industrial houses so that Section 27 
cannot be used for that purpose.

(Interruptions^

SHRI EDUARDO FALEIRO. Has it 
been used by this Government?

SHIU SHANTI BHUSHAN; No} no, 
it has not been used.

AN HON. MEMBER: That is only 
for a restrictive trade practice.

SHRI SHANTI BHUSHAN: That is 
only for a restrictive trade practice. 
The question will arise only where it 
is required, namely, there is one single 
undertaking in field, which Is so big, 
which is having monopoly of trade or 
production of one single item in such 
a way that public Interest is suffering. 
Then, so far as Monopoly Commission 
is concerned, Monopoly commission 
soes into the question of restrictive 
trade practices monopolistic trade 
practices, etc. Therefore, If such a case 
comes to light and the conditions which
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are required by Section 27 arise, then 
certainly a reference can be made 
under Section 27 and that can be 
contemplated.

SHRI EDUARDO FALEIRO: Am I 
correct in understanding that there is 
one case pending from the previous 
Government and this Government hav® 
not followed that case?

SHRI SHANTI BHUSHAN: There
is no question of follow up because 
under Section 27 a reference has been 
made.

30 sprf ir fs r  £ i t t  T'rr̂ r 
w  tfr ?T*Trr *  fq7*r *rr ?

5TTP'?r : JTS n*fr zm
*1M  . . . .

w r i *  : * r r  -p t  v Y  # t  

vrpv  i

^  | fa f *  *fm 1

SHRI DHIRENDRANATH BASU: 
If the previous Government has com
mitted any wrong, the present Govern
ment should not commit any wrong.

•sft snfn  iftro : *rVr

f?r*f $ fr  ?r*r v t  »

S W I  : 30 ST*
^  srar *r srs; ^  $ 1

SHRI SHANTi BHUSHAN: I have 
already replied to this question, 
namely, what measures are being 
taken to help small entrepreneurs. 
Now, so far as reserving a larger num* 
ber of items for smafl scale industry 
are concerned, I have said about it
So far as other financial and fiscal
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policies which are being adopted are 
concerned, namely, how the financial 
institutions should refer more help to 
these small entrepreneurs, etc., that is 
of course, one decision that we have 
taken.

One decision that we have taken is 
that if in the case of large industrial 
houses, if 20 per cent of the investment 
is required to be contributed by the 
enterpreneur, in the case of non-large 
industrial houses it will be only ten

per cent. Apart from that many other 
suggestions may be taken up. Some 
reference was made to Colgate, etc. I 
do not have with me just now all those 
details. I think I have replied to the 
points raised.

9.46 hrsi

The hoik Sabha then adjourned till 
Eleven of the Clock on Tuesday, 
August 8, 1978/iSravana 17, 1900(Sakfl)
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